IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI B ‘ﬁ'
&
M.P. NO.363Z2/91 in

0.A. No.7741/91 : 04.02,1993
Shri Shvam Kishore Pathak ...Applicant
Vs. .

General Manager, Northern Railway. . .Respondents
and Another

CORAM :

Hon'ble Shri P.C. Jain, Member (A)
Hon‘ble Shri J.P. Sharma, Member {J3)

For the Applicant ...Shri S.K.Bisaria
For the Respondents ... None
i. whether Reporters of local papers may be 37
allowed to see the Judgment?

7. To be referred to the Reporter or not? %
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the appliant in approaching civil court or the Trihuna/l
without delay has not been mentioned. The applicant claims
the relief for reinstatement since September, 1983.

We have considered the armument of the leamed counsel
at length., but he could not convince as to how the applicant
was prevented from approaching the competent forum earlier
after his oral discharge from service after September, 1983 or
subsecquently after his acquittal by the criminal court in
December, 1988. Since there is no explanation of delay which
is more than 8 vears. so the petition for condonation of delay

is rejected on that accomnt.

In view of the above facts and ciramstances, the
present application is hopelessly barred by time and as such,
is dismissed at the admission stage itself leaving the parties

to bear their own costs.
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